CENTRAL ADMINISTRATIVE TRIBUNAL.
PRINCIPAL BENCH:NEW DELHI

OA. Np.2185 of 1989

Dated New Delhi, this the 12th day of May, 1994

donible Shri J. P. Sharma,member(ﬂg
Hon'ble 3hri B. K. Singh, Member(A

shri Jogindet 3ingh,ex Constable
r/o Village and P. s Kekrolla
Pe3. Najafgarh
DELHI ..o Applicant
By Advocates: Nons
VERBUS
T+ Union of India
Through the Lt. Governor
CLHI

2. The Addl. Commissioner of Pollce
(#P), Police Headguarters
l1.Ps Estate
NEW DELHI -
3. The Deputy Commissioner of Police
' st Bn., D.AsPs Kinguay Camp _
NEU DELHI o a6 RESpDndentS

By Advgcates: None
Shri Sadhuram,Head
Constable, Departmental Representative

0 RDER
(Cral)
Shri Je Pe Sharma,N(J)

-

The impugned order in this cases is . .regarding
removal from service., In view of this, we propose

to decide this case on merits.
2. We dismiss this O0h for default and non prosecution.

(Je Pe Sharma)
Member{J)

Membe r{ A




